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HON'BLE MR. R. RAMANUJAM, Member (A)
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ORAL ORDER

(Pronounced by Hon'ble Mr. R. Ramanujam, Member(A))

When the matter is taken up for hearing, learned counsel for the

applicant submits that the applicant wished to withdraw this OA with

liberty to approach the competent authority within the department for

an appropriate relief. Necessary endorsement to this effect has been

made in the OA records.

2. Mr.  M.  Kishore  Kumar  who  appears  on  behalf  of  the

respondents has no objection to the same.

3. In view of the above, this OA is dismissed as withdrawn.

(R. Ramanujam)
     Member(A)

         27.02.2018
SKSI 


